Government of Lamm and Kashmir
Department of Law. Justice and Partimentary, AlTirs
Cavl Searetarial
Srinagar lanumu
Subject: -1 g Hects '
ipect-Litigation Reforms and cHective monitorme of | thzation i Ulnion tesrilers o

Jammu and Kaslmir-Appointment of Officer In chargetO1C ) Latgation

RellOM Na, W11 120000208 ittend 29 10 2010
GOVERNMENT ORDER NO:- 4946-JK (1.D ) of 2021
DATED:- 29 - i - 2021

Sanction 1s hereby accorded 1o the appomtment ol &Mro KK A
Exccutve Engincer, PW{R&B) Construction Division No  Ist as Officer In
charge (OIC) Litigation in case ttled Balde Raj Vis Stawe and Ors bearmy
OWP No. 7262015 including Contempt Petition. il any. pending  belore
Hon"ble High Court of Jammu and Kashmir'Central Administrative 1ribunal

Fhe terms and conditions of appointment of the OIC shall he governed
v the provisions of Government Order No 1672-0K(01D)) of 2021 dated
24.03.2021,

By order of Government of Jammu and Kashmir.

Sdv-
{Achal Sethig
Seerctary o Government,
No:-JK(LD)YCODI 202103 Dated:- 29 - 10 - 2021

Copy to the:-

I. Learned Advocate General, J&K.

2 Principal Secretary to Hon'ble Liewenant Governor, Raj Bhawarn.

3.0 Joint Secretaryt J&K). Ministry of Home Allmrs. Government of India.
4. Principal Secretary 1o Govermment, PWiIR&B) Department

S Registrar General. J&K High Court, Tammu Srinagar.

6. Principal Secretary to Hon ble Chaet Tustice. High Court of Tamma and Kashm

Director Litigation . Stinagar: Jammu,

=~}

8. Law Officer concerned
G OiTeer In Charge Liigationi CHU ).
PO, Private Secretary 1o Clael Secretary lor inlormation of h'-”'g""'lr’lln'y,
11, Private Scoretary 1o Secretary Law.
12. Incharge Website.
13. Government Order file, T }
[4. Concerned file. lf’f'f‘d".l'
(Reyaz Ali Bhat)
Assistant Legal Remembrancer




